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THE NATIONAL AIRPORTS AUTHORITY ACT, 1985

~ No. 64 O‘F‘IVQVSS

[7th December 1985.

~AnAct to prov1de for the estabhshment of an Authority" for the
management of aerodromes and civil enclaves whereat domestic
air transport services are operated or are intended to be op-
erated and of all communication stations and for matters con- '
nected therew1th s

" BE it enacted by Parhament in the Thlrty-s1xth Year of the Republic
-of. Indla as follows:— :

CHAPTER T
PREL.’CM]NARY

. 1. (1) This Act may be called the Natlonal Alrports Authonty Act Short
1985,

.% . . title, -
(2) It shall come 1nto force on such date as the Central Governmert, . :;n,::n oncer
. may, by notification in the Official Gazette, appomt S and
. o ’ e
(3) It applies to— = -~ -‘ ' B oat

cation,

(a) all aerodromes whereat domestic air ‘transport serv1ces are
operated or are 1ntended 1o be Operated other than—~

’ 43 of 1671 - " (i) aerodromes to which the International Axrports Autho- .

rltj, Act, 1971 applies; and

(i1) aerodromes and airfields belonging to, or sub]ect to the
N control of, any armed force of the Union;

(b) all civil enclaves; and o Lo S
(c) all aeronautical commumcatlon statlons
2 In this Act unless the context otherwise requires,— Defini-
(¢) “air traffic service” includes = flight information. service, tions,
+ alerting service, air traffic adv1sory service, air traffic control service, =
_earea control service, approach control service and aerodrome control
serv1ce, ~ ~ : : S '
(b) “a1r tranSport gervice”. means any service, for any- kind ot
remuneratlon whatsoever, for the fransport by air of persons, mail

_or any- other thing, anlmate or inanimate, - whether such gervice
: relates to a single flight or serfes of flights; - ' -

1 21-5-1986 vuie Nodflcatlon No. 8.0, 301 (E) dated 21- 5-1986 Gazette of Indla Extraor-
dm,ary, 1986, Part II, Sec. 3 (ij),
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(c) “Authorlty” means - the Nat1onal Airports Authorlty const1—
tuted under section 3;

(d) “civil enclave” means the area, if any, allotted at an aero-
drome belonging to any armed force of the Union, for use by persons

‘availing of any air transport services from such aerodrome or for the

- handling of baggage or cargo by such service, and includes land coms
. prising of any building and structure on, such ares;

on a structure, used or intended to be used for the landing and take oft:
~of helicopters and includes any area for parking helicopters and all
buildings and structures thereon or appertaining thereto;

(f) “member” means a member of the Authority and includes the

Cha1rman, but does not include, for the purposes of sections 4, 5, 6

-and 7, an ex officio member referred to in clause (b) of aub-sect!on
R \3) of Sect1on3

(9 “prescr1bed” means prescr1bed by rules made under this Aet;

(h) “regulations” means regulatmns made under this-Act; and

(i) words and expressions used herein and not deﬁned but: deﬁned'

"+ in the Aircraft Act, 1934, shall have the meamngs respect1ve1y, asmg—
ned to them in that Act,

CHAPTER II

THE NATIONAL Ampoa'rs AUTHORITY

3. (1) With. eﬁ‘ect from the commencement of this Act the Central :
- Government shall constitute an authorrty to be called the Natlonal o

Alrports Authorlty

(2) The Author1ty shall be a body cmporate by the name aforesaid

hav1ng perpetual succession and a common seal, with power, subject to
‘the provisions of this Act, to acquire, hold and dispose of property both
movable and immovable, and to. contract and shall by the said name sue

and be sued.
{ 3) The AL.thorlty shall consist of— .

() a Cha1rman to be appointed by the Central Government
(b) the D1rector-Genera1 01! Civil Avmtlon ex officio; and

(c) not 1ess than eight and not more than fourteen members to :

be appointed by the Central Government

(4) The Chairman shall be a whole-time member and other. members '

ret'erred to in clause (c) of sub-section (3) ‘may be-appointed as: whole-
tvne or part-time members as the Central Government may think fit.

(5) The Chairman and the members referred 1o in clause (e) of sub-
section (3) shall be chosen from among persons who have special know-

ledge and expetience in air transport or other transport services, 1ndustry,
' cornmerclal or financial matters or administration and from among per--
" song who are- capable: of 1epresent1ng organisations of Workers ‘and: con-

sumers, -

(e) “heliport” means an area, either at ground level or elevated

22 0f 1934,
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_ 4 A person shall be d1squa11ﬁed for bemg appomted as a member 1f
~ he— :

(a)‘ has * been conv1cted 'and sentenced to impr1sonment for

an oﬁence which, in the op1mon of the Central Government involves

) moral turp1tude or

P (b) is"an und1scharged 1nsolvent or

court or -

(d) has been removed or dlsrmssed from the . service of the

-Government or a- body corporate owned or controlled by the Govern—
ment; or- .

i
1

(e) has in the opinion of the Central Government such ﬁnancial

or. other interest in the Authomty as is likely to aﬂect pre]ud1c1a11y
~ the discharge by him of his functlons as a member.

5. (1) Sub]ect to the provisions of sect1on 6 every member . (other

than the ex.officio member) shall hold office for a perlod of three years - '

‘,Irom ‘the date on Wmch he dssumes ofﬁce

' Prowded that the Central Government may— .

“(a) termnnate the - appomtment of any whole-t1me member, who

is not a servant of the Government, after giving him notice for a '

- {¢) s of unsound mind and stands 50 declared by a competent -

Disquali-
fication

- fdr office

‘of

member.

Termof
office
-and con~

- ditions of
_ service of

members,

. perlod of not less than three months or in lien thereof on ‘payment '

“of an amount equal to-his salary and allowances if any, for a perxod
of three months; .

- (b) termmate the appomtment ‘of any part~t1me member Who is

not a servant of the Government after giving him -notice for such

“period as may be prescnbed and L :

(c) terminate at any time the. appomtment of any member
who is a servant of the Government

(@) The other conditions’ of service of the- members shall be such as'

may be. prescribed. -

(3) Any member may res1gn h15 ofﬁce by giving not1ce in wntmg for -

'such period as may be prescribed, to the Central Government and, on A

such resignation being notified in the Ofﬁclal Gazette by that Government, ‘

'such member shall be deemed to have vacated h1s office.

(4) A casual vacancy caused by the re51gnat1on of a member under
a#tbssection (3) or otherwise may be filled by fresh appointment and -

© the _person- so appolnted shall hold office for the remaining period for

-Wh_10h the member in whose place he is appointed would have held office. "

6. The CentralA'Government shall rem;ove a member if he—

(a) - becomes sub]ect to any of the dlsquahﬁcatlons mentioned in
: sectlon 4: : , :

‘ Provided that no member shall be removed on the ground - that-

“he has become subject to the disqualification mentloned in clause
(e of that section, unless he has been given a reasonable opportu—
' fn1ty of belng heard in the matter or

Vacation

_of office

. of -

member,




' 404 ‘National Airports‘Auth'ority . .- [act 64 '_ B

(b) refuses to act or becomes 1ncapab1e of actmg, or

(e) is, w1thout obtammg leave of absence from the Authorlty,
: absent from three consecutlve meet1ngs of the Authority; or

(d). in the opinion of the Central Government, has so abused his

. " position as to render h1s continuance 1n office detr1menta1 to ‘the
- public 1nterest '

1
L

Prov1ded that no member shall be removed under th1s clause
‘ Aunless he has been g1ven a reasonable opportun1ty of being heard in-

the matter. o ‘

 Bligibility 7. Any. person ceasing to be a-member shall unless disqualified under

of mem- section 4, be eligible for reappointment as such

ber for . T

reap-
. point--

ment, : : :
' Meetings, . 8 (1) The Authonty shall meet at such times and pldces, and shall

observe such rules of procedure in regard to the transaction of the

. business at its meetings (including the quorum at such meetings) as may
A be provided’ by regulations.

_ - (2) The Cha1rman or, if for ‘any reason he is unable to attend any
meeting of the Authonty any other member chosén by the members
present at the meeting shall pres1de at the meetmg '

(3) All questlons which come up before any meeting of the Authonty
_shall be decided by a majority of the voles of the members present and
voting, and, in the event of an equality of votes, the Chairman, or in

his absence, the person’ pres1d1ng shall have and. exerc1se a second or
casting vote. - : :

'Vacancies, .. 9. No act or. proceedlng of the Authorlty shall be invalid merely by
Cetc, mot ~  reason of— _ ,
" toinvalidate ' '
proceedings o (@) any vacancy 1n or any defect in the const1tut10n of the :
of the = = . - Authority; or

Authority.

' - (b) any defect in the appomtment of a person_ actlng as a

member of the Authority; or N
-(c) any 1rregu1ar1ty in the procedure of the Authonty not
-affecting the ‘merits of the - case. :

Appoint~= . 10. (1) For the’ purpose of enabhng it efficiently ‘to d1scharge its func- .
ment of tions under this Act, the Authority shall, subject to the prov1s1ons -of
officers section 13 and to such rules as may be made in this. behalf, ;appoint
andother  (whether on deputation or otherwise) such number of officers and other _
em- .
ployees employees as- 1t may consider necessary: - o \

: qu tg}: iy Provided that the appointment of such categ01y of officers, as may be

A specified after consultation with the Chairman in such rules shall be
subject to the approval of the Central Government.

@) ,SubJect.to the provisions of_ section 13, every officer or other
. employee appoirited by the Authority shall be subject to such conditions

of service and shall be entitled to such remuneration’ as may be deter-
mmed by regula‘uons :
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1L In the d1scharge of its functions under this Act the Author1ty-_
'shall act, so far as may be, on busmess pr1nc1ples

" CHAPTER III *

FUNCTIONS or THE AUTHORITY

12, (1) Subject to the rules, if any, made by the Central Government.

~ in this behalf, it shall be the - function of the Authorlty to.manage the

aerodromes, the . civil enclaves -and the aeronautical ' communieation
) stat1ons efﬁc1ently S "

(2) It shall be the duty of the Author1ty to provide air traﬁc ser-
vice and air transport serv1ce at any aerodrome and c1v1l enclaves, .

(3) Without prejudice to the generality of the prov1s1ons contamed
.m sub-sect1ons (1) and (2), the Authority may—-— s

(a) plan, develop, construct and maintain runvvays taxiways,

- . aprons and termmals and anc1llary bu11d1ngs at the aerodromes and
eivil enclaves :

(b) plant, procure instal and maintain nav1gat1onal aids, ‘com-
- munication equipment, beacons and ground aids .at the aerodromes
‘and at such locations as may be considered necessary for safe

" ‘navigation and operatlon of aircraft; :

Autho- -
rity to
act on -
business .
principles,

Func- -
tions of

‘the Au-

thority. -

(c) provide air safety serv1ces and search and rescue fac111t1es A

in" co-ordination with other agencies;

(d) establish 'schools or institutions or centres for the tra1n1ng of

" its officers and employees in regard to - any matter connected with
the purposes of th1s Act;

~ (e) construct res1dent1al buildings fo} its employees;

(f) establish and ma1nta1n hotels restaurants and restrooms at -

or near’ the aerodromes, _

_ () estabhsh warehouses and cargo complexes at the aerodromes-
for the storage or processing of goods

(h). arrange for postal money exchange, 1ns'uranCe and tele--- '
.phone facilities for the use of passengers and other pensons at the _

aerodromes and civil enclaves . . -

(z) make appropriate arrangements for watch and ward at the
- aerodromes and .civil enclaves; ‘

" () regulate and control the plylng of vehicles, and the entry

" and exit of passengers and visitors, in the aerodromes and civil

enclaves with due regard to the secunty and protocol functmns of the ..

,Government of India;

(k) -develop and provide consulta.ncy services in Indla and

abroad in relation to planning and development of airports, air-
navigation services,

lities thereat;

ground aids and safety serv1ces or any faci- -
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(l) establlsh and manage hehports V

(m) prov1de such transport facility as are in the op1mon of thel '

Authonty, necessary to the passengers travellmg by air;

(n) form one or more companies under the Companles Act, 1956_
or under any other law relating to ‘companies. to further the efﬁ01ent.
discharge of the functions 1mposed on it by this Act;

(0) take all:such steps as may -be necessary or convenlent f.or,
or may. be incidental to, the exercise of any power or the dis-
- charge of any ‘func'tion conferred or imposed on it by this Act; and

(») perﬁerm: any 'other function ' considered necessary or desir-
. able by the Central Government for ensuring the safe- and .effi-
. cient.operation of aircraft to, from and across the air space of India.

10f 1956.

4) NotwithStanding anything contained in the International Airports . - A

- Authority Act, 1971 or sub-section! (3) of section 1 or any other provision .

of this Act, the Authorlty shall, - if the Central Government so directs

_ by notification in the Official, Gazette d,lscharge the function of providing .

air navigation services referred to in the proviso to sub-section (2) of

- »section 16-of the International Airports Authomty Act 1971 at the an-ports :

" o Wthh rthat At -applies.

(5) In the dlscharge of its functlons under this sectlon the Authonty ‘

- shall. have due regard to ‘the development of air transport serv1ce and to
. the efficiency, economy and safety of such service. -

-'(6)-Nothing contained in this section shall be construed as-—

(a) imposing an obhgatmn on the Authorlty to discharge any
function. -or. duty: [other than the function mentioned in sub-section

43 of 1971.

¢ and the duties arising therefrom] with respect to- any aerodrome- -

'to which this Act does not apply;

(b) authorising the disregard by the Authorrty of any 1aw for
the time being in force; or . :

(c) au.thorlsmg any person to 1nst1tute any proceechng in respect'

of duty or liability. to which the Authority or its ofﬁcers or other
Aemployees :would inot otherwise be sub]ect

CHAPTER 1V.
. PROPERTY - AND CONTRAC’F
" Transter  13. (I) As from such date! as the Central Government ‘may appomt

.of assets by notification in the Official Gazette— :

Zﬁiﬁi’& o " (a) all properties and other assets 1nc1ud1ng the equlpment and
the ‘ © navigational and ground aids relating  to air traffic services and
' Central - - vested in the Central Government for the purposes of any aerodrome,

Govern- - civil enclave and aeronautical communieation - station and - adminis-.

{:;f:kflo‘ "~ tered by the Director-General of Civil Aviation 1mmed1ate1y before .

thority such ‘date ‘shall vest in the Authority; ’

(b) all properties and other agsets vested in the Central GOV-. |

“ernment for the purposes of Civil Aviation Training Centre, Allaha-
~ bad and the Fire Services Training School Calcutta and adminis-

tered: by ‘the Director-General of Civil Av1atlon 1mmed1ate1y before'
" such date shall vest in the Authority;

b 1~6 1986 vzdeNotrﬁcatlon No. S.0. 311 (E) dated 27-5 1986 Gazette of Indla ‘Bxtra-
ordmary, 1986, Part—II Sectjon, 3(ii).
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(¢) all  residential buildings owned by the. Director-General of -

Civil Aviation immediately before such date shall vest in the Autho-
r1ty, : .

(dy all debts, obligations an-d liabilities incurred, all contracts -
entered into, and ail matters and things engaged to be done by, with,
or for the Central Government immediately before -such date for or
in connection with the purposes of any aerodrome, civil enclave,
aeronautical communication station, the Civil - Aviation Training

~Centre and the Fire Services Training School shall be deemed to have

been incurred, entered- into and engaged to be done by, with, or for
the Authouty,

-(e) all non-recurring expenditure incurred: by the Central Gov--
_erhment for or in connection with the purposes of any aerodrome,
civil enclave, aeronautical communication station, Civil Aviation
Training Centre, Fire Services Training School up to such date and
declared to be ¢apital expenditure by the Central Government shall
subject to such terms end conditions .as: may- be prescrlbed by the

Central. Government, be treated as capital prov1ded by the Central
Government to the Authority;

f) all sums of money due to the Central Government in: relation
to any. aerodrome, civil enclave, aeronautical communicationstation,
Civil Aviation Training Centre and Fire Services- Tra:inin‘g.»Sc‘hool

. immediately before such date shell be deemed to be due to the
© - Authority; e . : ‘ ‘

(9) all suits and other legal proceedings-instituted or which could
have been instituted by or against the Central Government imme--
diately before such date for any matter in relation to any: aerodrome,
civil enclave, aeronautical communication station, Civil Aviation
Training Centre and Fire Services Training School may be contlnued

" or instituted by or against the Authority.

(2) If any dispute or doubt arises as to Whlch of the propertles rlghts
or liabilities. of the Central Government have been transferred to-the.
Authority or as to which of the employees serving under the.Director-

 General of Civil Aviation are to be treated as on deputation with the
Authority under this section, such dispute or doubt shall be. decided by
the Central Government.in consultation with..the Authority and the
decmon of the Central Government thereon shall be final. '

(3) Every emoloyee holding any office under the Dlrector-General
of Civil Aviation immediately before the commencement of this ~Act
solely or mainly for or in connection with such affairs of the Directorate-
“General of Civil Aviation as are relevant to the.fuhctions of the Autho-
rity under this Act as may be determined by the Central-Government- -
shall be treated as oh deputation with the Authority but shall hold his
office in the Authority by the same tenure and upon the same terms and -
conditions of service as respects remuneration, - leave, p‘rovident fund, .
retirement or- other terminal benefits as he would have held such .office.
if the Authority had not been constituted and shall continue to do so
until the Authority duly absorbs such employee in its regular service:

‘Provided that during the period of deputation of any such employee -
with' the - Authority, the Authority. shall pay"fhe Central Government in
~ respect of every such employee, such ~ contribution towards his leave,
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alary, pension and gratuity as the Central Government may, by order,
determme :

t‘

Provided further that any such employee, who has in respect of the

proposal of the Authority to absorb him. in his regular service, intimated

- within such timie as may be specified in thig behalf by the Authority his

intention of not becoming a regular employee of the Authority, shall not

~ be absorbed by the Author1ty

(4) NotWIthstandmg any‘thlng contained in the Industrial Dlsputes

_Act, 1947 or in any other law for the time being in force, the absorption

of any employee by the Authority in its regular service under this section.
shall not entitle such employee to any compensation under that Act or

. other law and no such claim Shall be entertained by any court, tribunal

or other authomty

14, Any land required by the Authority for dlscharglng its func-

- tions under this Act shall be deemed to be needed for a public purpose
-and such land may. be acquired for the Auathority under the provisions
of the Land Acquisition Act, 1894 or of any other corresponding law for .

the time bemg in force.:

15, Sub;ect to the prov1s1ons o.f section 16, the Authority shall be com-~

_ petent .to enter. into and perform any conltract nlecessary for the d1soharge of

its functions undez this Act;
" 16. () Bvery contract shall, on behalf of the Authority, be mado by the

Chairman or such other member or- such officer of the ‘ Authority as may - bel '

generally or specially empowered in' this behalf by the Authority and such con-
tracts or clasy of contracts as may be specified in the regulatlons shall be

sealed with the common seal of the Authority:.

Provided that no contract exceeding such value or amount as .the Central
Government may, from time to time, by order, fix in this behalf shall be
- made unless it has been prev1ously approved by the Authority: '

14 of 1947,

1 of 1894.

Provided' further that no contract for the acquisition or sale ot' im-

movable property or for the lease of any such property for a term

‘exceeding thirty years and no other .contract exceeding such value-

or amount as the Ceniral Government may, from time to time, by
order fix in this behalf shall be made unless it has been previously

'approved by the Central Government. -

(@) Sub;ect to the provisions of sub-section (1), the form and manner

in which any contract shall be made under this Act shal] be such as ‘may

be specified by regulations.

'(3) No contract which is not in accordance with the pr0v151ons of thls

“Act-and the regulatlons shall be bmdlng on the Authorlty

CHAPTER V
FINANCE, ACCOUNTS AND AUDIT.

S (1) The Authorlty may,— . :
(i) with the prevmus approval of the Central Government charge\

fees or rent,—

(a) for the 1and‘mg, housing or parkmg of aircraft or for any -

. other service or facility offered. in - connection with alrcraft
operations at any aerodrome or hehport
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Explanation.—In this sub-clause “aircraft” does not include
an aircraft belongmg to any armed force of the Union and
“aircraft operations’’ do not 1nc1ude operatlons of any aircraft
belonging-to the said force;

{b) for prov1d1ng air traffic services, ground. safety services, -

"~ aeronautical commumcatrons and nav1gat10na1 aids and meteoro-
- logical services at any aerodrome and at any aeronautlcal com-
munication statlons :

(c) for the a‘menities'given.to the passengers and' visitors at

any aerodrome, civil enclave or hehport

(d) for the use and enJoyment by persons of facilities and
other services provided by thc Authority at any - aerodrome,
c1v11 enclave or heliport; S

(i) with due regard to the instructions that the Central Gov-
ernment may give to the -Authority, from time to time, charge fees

or rent from persons who are given by the Authority any facility

' for carrying on any trade or busmess at any aerodrome or heliport.

(2). The Authority may- also charge, with the previous approval of

_the Central Government, fees for providing air nawgatmn services

referred to in sub-section (4) of section 12 at the airports to whlch the

-International Airports Authority Aot 1971 applies.

18. The Central Government may, after due appropmatmn made by,'

Parliament by law in this behalf,—

(a,) provideany capital, over and above the capital 'provided_
‘under clause (e) of sub-section (1) of section 13 that may be requi-

- red by the Authority for the discharge of its functions under this
Act or for any purpose connected therewith on such :terms . and
' -conditionv as that Government may determine;

. (b) pay to the Authority, on such terms and COI’IdlthIlS as the
. Central Government may determine, by way of loans or- grants such
sums of money as that Government may consider necessary for the
officient ‘discharge by the Authority of its functions under this Act.

19. (1) The Authority shall have its own fund and all receipts of |

the -Authority shall be credited thereto and all payments of the Autho-
rity shall be made therefrom.’ i

2y The Authority -shall have power, subJect to the provisions of

this Act, to spend such sums as it thinks fit to’ cover all administrative

“expenses of the Authority and on objects or for purposes authorised by

this. Act and such sums shall be treated as expenditure out of the fund

of the Authority.

(3 All moneys standlng at the credit of the Author1ty whlch cannot.

immediately be applied as provided in sub-section (2), shall be deposited

_ Additional

capital’
and grant

.- to the

Authority
by the
Central
Govern-

ment,

Fand
of the -
Authority,

- in the State Bank of India or in such scheduled bank or banks-and sub- ‘-
‘ject to such conditions as may, from tlme to time, be spec1ﬁed by the

‘55'Law-——-_52.' A o . Qi KR

4

Central Government
“Eaxplanation. —In this sub-sectlon “scheduled bank” hags the  same

1934; -

p) - ey .o, R
‘

meaning as in clause (e) of seetlon 2 of the Reserve Bank of India Aet;

e =
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20. (1) The ‘Authority may, from time to time, set apart such
amounts as it thinks fit as a reserve fund or funds for the purpose of
expanding existing facilities or ‘services or creating new facilities or
services at any.aerodrome or for the purpose of providing agalnst any
temporary decrease of revenue or increase of expenditure from transient

. causes or for purposes of replacement or for meeting expenditure aris-
ing from loss or damage from fire, cyclone, air-crash or other accident.

or for meeting any liability arising .out of any act or omission in the
dlschdrge of 1t° functions under this Act:.

Provided that w1thout prejudice to the right of the Authorlty 10
~ establish specific reserves for one or more specific’ purposes the Authority

sha11 also have the power to estabhsh a-general reserve:

' Provided further that the sums set apart annually in ‘respect. of each
or any of the spe(nﬁc and general reserves and the aggregate at any

. time of such sums shall not exceed such limits as may, from time to time,
_ be fixed in that behalf by the Central Government ’

#

(2) After making provision for such reserve fund or funds and for .
bad and doubtful debts, . depreciation .in. assets and all other matters -

- which are usuaily prov1ded for by companies reglstered and incorpora-

ted under the Coinpanies Act, 1956, the Authorily shall pay the balance

- of its annual net profits to the Central Government

L0f 1956,

21, (I) The Authomty shall before the commencement of each ﬁnan— -

the forthcomlng ﬁnanc1a] year as well as a ﬁnanc1a1 estlmate 1n respect

‘ (2) The statement prenared under sub-section () snall ot less. than .-
"~ . ~three months before the- commencement of each ﬁnanc1a1 year be sub—

m:(tted for approval to the Central Government

(3) The statement and the financial estlmates of the Authorlty may,

~ with the approval of the Central Government be re\nsed by the Autho-

. cial year, prepare a statement of the programme’ of its: activities during ‘

rlty : . ) : o 4 T

22. The Author1ty may invest its funds (1nc1ud1ng amny reserve fund) : A
in the securities of the Central Government or in such other manner as may
“be prescribed. :

23. (1) The Authority may, with the consent of the Central Govern-

. ment or in accordance with the terms of any general or special authority

given to- it by the Central Government, borrow money from 'any source -
by the issue of bonds, debentures or such other instruments as it .may.
’ vdeem fit for d1scharg1ng all or any of its funct1ons under this Act

(?) The Central Government may o’uarantee 1n such manner as it
,thmks fit, the repayment of the principal and the ‘payment of interest -

“thereon- with réspect to the loans borrowed by the Au‘rhomty under- sub-
.sect1on 1. B Ce o 1

(3) SubJect to quch 11m1ts as the Central Government may, from time - '

to time, lay down, the Authority may borrow temporarily by way of

- overdraft or otherwise such amounts as it may requ1re for d1scharging

1ts functxons under tbls Act,
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- 24, (1) The Authonty shall maintain proper accounts and other rele-
vant records and prepare-an annual statement of accounts mcludmg the

- profit and ‘loss account -and the balance-sheet in such form as may be
- prescribed by the Central Government in consultation with the Cormp-

troller and. Audltor-General oi India.

(2) The accounts of the Authorlty shall be audlted annually by_
the Comptroller and Auditor-General of India and any expenohture in-
curred by him in connection with such audit shall be payable by the

A Authority to the Comptroller and.- Auditor-General of India.
- (3) The Comptroller and Auditor- General of India and any 'person‘

‘appointed by him in connection with the audit of the accounts of the

~ - Authority shall have the same rights and privileges and authomtv in

connection with such audit as the Comptroller and ‘Auditor-General has.
in connection with the audit of Government accounts-and, in partlcular,

" shall.have the right to demand the _production -of books, accounts, con-

nected vouchers, documents and papers and 1nspect any of the offices

© of the Authorlty

(4) The accounts of .the Authorlty as. certified by the Comptroller
and Auditor-General of India or any other person appointed by him

:in this behalf together with the audit report.thereon shall be. forwarded E
annually to the Central Government and that Government shall cause

: : ,the same to be laid before both Houses of Parhament

45 of 1860,

CHAPTER VI
MISCELLANEOUS

25. (1) The Authorlty shall, as.soon as may. be after the end of each -
financial year, prepare.and submit to the Central Goverhment in such -
form as may be prescribed a report giving an account of its activities:
. during that financial year and the report shall also glve an account of

the activities which are 11ke1y to be undertaken by the Author1ty dur-

ing the next financial year.

@ The Central Government shall- cause s_uch. re.port-to be 1a1d‘
before both Houses of Parliament as soon as may -be aft'er itis submitted.

26. The Authority’ may, by general or- spemal order in writing, - dele-

.~ gate to the Chairman or any other member-or to any officer! of the
-~ Authority, subJect to such conditions and limitations, if any, as may be

specified in the order, such of its powers and functions under ‘this Act
(except the powers under section 33) as it may deem necessary.

27, All orders and decisions of- the Authorlty shall be authentlcated
by the signature of the Chairman or any other member authorised by

the Authority in this behalf and all other instruments executed by the
~ Authority shall be authenticated by the signature o:E an ofﬁcer of the

Authorlty authorlsed by it in this behalf.

- 28. All .'oﬂieers and employees"of the Authority shall, when acting or

" purportmg to act in pursuance of the provisions of this Act or of any

rule or regulanon made thereunder be deemed to be public servants
W1th1n the meanlng of sect1on 21 of the Ind1an Penal Code. .
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29, No suit, prosecution or other legal ‘proceeding shall lie against the -

Authority or any member or. any -officer or other employee of the Autho-

 rity for anything which is in good faith “done or intended to be done in

pursuance of this Act or of any rule or regulation made thereunder or
for any damage sustained by any aircraft or vehicle in consequence of

any defect in any of the aerodromes, civil enclaves, aeronautical commu-~

nication stations or other thlngs belonglng to or under the control-of the
Authority.

30, Subject to such regulauons as the Authority may make in thls
behalf, the Authorlty shall provide for securing the safe custody and

,restoratlon_ of any property which, while not in proper custody, is found
on any premises belonging to the Authority or under its overall control -
“or in any aircraft on any such premises.

-31. For the purposes of the Income-tax Act 1961 or any other enact~

_ment for the time being in force relating to income-tax. or any other tax
-on income; profits or gains, the Authority shall be deemed to be a com-

pany within the meaning of the Income-tax Act, 1961 and shall e llable

: to tax accordlngly on its income,. proﬁts and gams :

32. The Authority may undertake to carry out on behalf of any person"
‘any works or services or any class. of works or services on such terms and
. conditions as may be agreed upon bctween, the AuthO1 ity and the person”
_ concerned : :

Y

33 (1 ) The Authority or any officer specially authorised by it in this -
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43 of 1961,

behalf may, from time-to time, by order, issue directions, consistent with '

_provisions. of. the Aircraft Act 1934, and the rules made ‘thereunder,

with respect to any of the matters specified in clauses (), (h) @y, @,

k), (m); (p), (qq) and (7) of sub-section (2) of section 5 of that Act,
. to any person-or persons engaged in aircraft operations or using any -

aerodromeé .or civil enclave, in any case where the ‘Authority or the

officer is satisfied that in the interests of the security of India or for

securlng the securlty of the aircraft it is necessary to do so.

2). Every d1rect10n issued under sub-section (1) shall be comphed_
jw1th by the person or-persons: to whom such d1rect10n is issued.

3) If any perscn wilfully fails to comply with any d1reet10n issued

under this section, he shall be punishable with imprisonment for a.term

which may extend to six months or with fine Whlch may extend to ﬁve
thousand rupees, or with. both, '

- 220f 1934,

34, (1) If at any time the Central Govemment is of opinion that in .

the public interest it is _necessary or expedient so to do, it may, by order, - .
direct the Authority to entrust the management of any aerodrome, civil .
enclave or aeronautical communlcatlon station with effect from such

date and to.such person as may be specified in the order and the Autho-
r1ty shall be bound to comply with such dlrectlon

Prov1ded that before an order is made under -thig sub-sectlon the

_Authority shall be given a reasonable opportunity of bemg heard in the
.'matter o . O

(2) Where the management of any aerodrome civil enclave or aero- .

nautical communication station is entrusted to any person specified under

“sub-section (1) (hereatter in this section referred to as the authorised

L S
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perso'n) the - Authority shall cease to exercise and discharge all its po-
.. wers and functions under this Act in relation to such aerodrome, civil
enclave or aeronautical communication station and such powers and
functions shall be exercised and discharged by the authorised person in
dccordance with the instructions, if any, which the Central Government
may give to the authorised person from tlme to time:

Provided that no such power or functlon as may be specified by the
" Central Government by a general or special order shall be exercised or

discharged by the authorised person except w1th the previous sanction
of the Central Government.

) ‘An order made under sub-section (1) shall unless rescmded be
in operation for a period of six months from the date on which the mana-
gement of the aerodrome, civil enclave or aercnautical communication

-sfatio’n is entrusted to the authorised person:

Provided that the Central Government may extend such period for

a further period or perlods not exceedlng eighteen months.

(4) During the operation of an order made under sub-section (1), it
shall. be competent for the Central Government to issue, fromtime to

time, such directions to ‘the Authority as are necessary to. enable the

-authorised person to exercise the powers and discharge the functipns' of
the Authority under this Act in relation to the aerodrome, civil enclave
or aeronautical communication station, the management of which has
been entrusted to him and in particular to transfer any sum of _money
from the fund of the Authority to the authorised pergon for the mana-
gement of the aerodrome, civil -enclave or aeronautical communication

station and every such direction shall be complied with by the Authority. "

(5) On the cesser of operatmn of any order made under sub-section -

(I)in 1e1at1on to any aerodrome, civil enclave. or aeronautical communi-

cation station, the -authorised person shall cease to exercise and perform A
~the powers and -functions of the Authority under this Act in relation to.
- such aerodrome, civil enclave or aeronautical communication station and .

.the Authority shall continue to ‘exercise and perform such powers and
A _functlons in accordance ‘with the prov1s1ons of this Act.

-(6) On the cesser of operation of - any order made under sub-section
(1) in relation to any derodrome, civil enclave, aeronautical communi-
cation station, the authorised person shall hand over to the Authority
~any property (including any .sum of maney or other asset) remaining
- with him in connection with the management of . such aerodrome civil
enclave, aeronautlcal commumcatmn stat1on

(7 Anythmg done or any action taken 1awfu11y by the authorlsed

413 ‘

person in relation to any aerodrome, civil enclave, aeronautical commu- -

nication station during the period of operation of an order made under

sub-section (1) shall be deemed to have been done or taken by the
Authorlty and shall be binding on the Authority.

35. (1) If, at any time, the Central Government is of cpinion—;

(@) that on account of a g‘ra\}e emergency, fhe Authority is

unable to discharge the functions and duties 1mposed on 1t by or.

under the prOV1s1ons of this act; or-

Power of
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Govern-
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supersede

the Autho-
‘tity.

&
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(b). that the Authority has ‘persistently. made default in comply— '

ing with any direction issued by the Central Government under this
. Act or in the discharge of the functiong and dutieg imposed on it by
or under the provisions of this Act and as a result of which default
the financial position of the Authorlty or the administration of any
aerodromnie, civil enclave, aeronautical commumcatlon statlon has de- -
terlorated or

(c) that circumstances. exist which render it necessary in the
-pubhc interest so to do,

- the Central Government may, by notlﬁcatlon in the Ofﬁclal Gazette

supersede the ‘Authority for such period, not exceed.mg six months, as.
may be specified in the notification:

~ Provided that before 1ssu1ng a notlﬁcatlon under this sub- sectlon for
the reasons mentioned in clause (b) the Central Government’ shall give
a reasonable opportumty to the Authority to show cause why it should

not be superseded and shall consider: the explanatlons and ob]ectlons if
any, of the Authorlty

(2) Upon the publlcatlon of a not1ﬁcat10n under sub-sectlon 1) sup-f

:ersedlng the Author1ty,

(a) all -the members .shall, as from the date of supersessmn
vacate thelr offices as. such :

(b) all the powers; functlons and dut1es which ‘may, by or under

the provisions of this Act, be exercised or dlscharged by or on behalf -
-of the Authority, shall until the Authorlty is re-constltuted under
sub-section (3), be exercised and discharged by such: person or per-'

- . .sons as the Central Govemment may d1rect

(c) all property owned or cortrolled by the Authorlty shall, unt11

the Authority is re- constltuted under sub—sectlon (3), vest in the
Central Government

'(3) On the explratlon of the perlod of supersessmn spec1ﬁed in ‘the

' notlﬁcatlon 1ssued under sub sectlon (1), the Central Government may—-—

(a) extend the period of supersessmn for such further term not
A exceedlng six months as it may cons1der necessary, or

(b) re 'constitut'e the Authority by fresh appointment and in -
such case any-persons who- vacated their offices under clause (@) of .

L sub-sectlon (2) shall not be’ deemed dlsquahﬁed for appomtment

Prov1ded that the Central Government may, at any tune before the

expiration of the period of supersession, whether as originally specified . -
~under sub-section (1) or as extended under this sub—sectmn take action

- under clause (b) of this sub-sect1on

(4) The Central Government shall cause a notification issued under 4
sub-section (1) and a full. report of any action taken under this section

~and. the circumstanices leading to such - action to be laid" before both

' ,Houees of Parliament at the earliest opportunity
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136, (1) Wlthout preJudlce to the foregolng prov151ons of this Act, the

Authorlty shall, in the discharge of ‘its functions and duties under this

- Act, be bound by such directions on questlons of policy as the Central -

~Government may give in writing to it from time 1o time:

~ Provided that the Authorlty shall, as far- as practicable, be glven
opportunity to express its views before any dlrectlon is given under this -

sub- sectlon

: (2) The demsmn of the Central Governrnent Whether a questmn is
one of pohcy or not shall be final.

( ) The Central Government may, from tlme to time, issue directions
to the Authority regarding the dxscharge of any functions to it under
clause (e) of sub-sectiori (3). of section 12 and the Authority

e 1INy SuaH. ""‘
bound to, comply with such d1rect1ons.

37. (1) The Central Government may, by notlﬁcatwon in the Ofﬁcxal

Gazette, make rules for carrying out the purposes of this Act.

(2) In particular and.without prejudice to the generahty of .the fore-
3 gomg power, such rules may prov1de for— .

(a) the condltlons of service of the Chalrman and’ other mem-
‘bers under section 5 including the salaries pa_yable,‘to the Chairman
and to the members who are required to render whole-time service

and the fees and allowances pavable to the members Who are’ re-

qu1re‘d to rénder part-time' service;

(b) the period of notice required to termmate the appomtmer\t
_of ‘any member, who is required to render part-time service and who
is not a servant of the Government; under section 5 and the perlod

of notice .that may be given to the: Central Government by a menn- E

. ber ‘before he re51gns h‘.IS office, under that section;

(c) the conditions and hmltatlons subject to which the Autho-
rity may appoint officers and other employees under SUb—SCCtlon (1)

. of sectlon 105

expenditure jncurred by the Central Government for or in connection
with the purposes of anv aerodrome. civil enclave, aeronautical com-

_munication station. the C1v11 Aviation Training Centre and- "the Fire

Service Training School shall be treated as the cavital provided by

the Central Covernment to the Am’rhorltv "ofler c]'WS“ (e) of eub-_ :

section (1) of sect1on 13;

(e\ the manner in- which the Authomtv may - 1nvest its f.unds.
" under eectlon 22 :

() the form in Whlnh the Authovity shall prenara the annual

stateiment of accounts ineludire the wroft -mfl Toss a"count and the:

balance sheet nnder section 24; and-

{ q) any . other matter which is to be. o may be prescribed.

- 38, (1) The Authority mav malce - reo*ulatlons not: 1ncon51stent ‘with
‘this Act and the rules made therennﬂer 16 nravide for all matters for
. which provision is - nacessarv or exnedient for the purpose of Q‘IVH‘ID‘

eﬂ:ect tp ’rhn provmom of ﬂwr« Act,- :

HE
{
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) Wlthout prejudice to ‘the generahty of the fo-r:e-go'ing power,

such regulatmns may provide for—

4 (@) the time and places of . the- meetlngs of the Authorlty
--_.and the - procedure to be followed for the transaction of business at
such meetings under sub-section (1) - of section 8;

(b) the conditions of serV1ce and the remuneratlon of ofﬁcers
and other employees appointed by the. Authority;

(¢) the allotment of residentia]l accommodatlon to the ofﬁcers_

and other ernployees appointed by the Authority; .

(d) the contracts or class of contracts WhICh are to be’sealed
* with. the common.seal of the Author1ty and the form:and manner in
‘which a. contract may be made by the Authority; -

. {e) the storage or processing of goods in any Warehouse estab-.
- lished by the Authority under clause (g) -of sub-sectlon 3) of
sect1on 12 and-the charging of fees: for such storage or process1ng,

, (]‘) the custody and restoration of lost property and the terms
'and conditions under which lost property may. be restored .to the
" persons’ entltled thereto;’ :

"(g) -the dlsposal of ‘any lost property 1n cases; Where such pro— '

| '-perty ig not restored;.

‘(R) securing the - safety of aircraft, vehlcles and persons uslng- o

- the ‘aerodrome or civil enclave and preventing danger to the- public

- arising from the use "and operatlon of alrcraft in the aerodrome or

01v11 enclave;

S )

clave for its norrnal functlonlng,

(§) prohibiting the parking or Wa1t1ng of any. veh1cle of car-

riage within the. aerodrome or ClVll enclave except at places spemﬁed

by the Authority; -

(k) prohibiting or restrlctmg access to any part of the aero- -

drome or civil. enclave;:

A ‘(1) preserving. order within the aerodrorne or c1v11 enclave and
' »preventlng damage to property therein;

* (m) regulating or restrlctmg advert1s1ng within the aerodrome
or civil enclave;

(n)" requiring any person, 1f SO dlrccted by an officer - ‘appointed
by the Authority in this behalf, to leave’ the asrodrome or-civil en-
clave ‘or any partlcular part’ of. the aerodrome or c1v11 enclave; and

(o) generally for the efficient and proper management of the“

aerodrome or c1v11 enclave. -

(3 A_ny regulation made under -any of the clauses (h) to (o) "(in-

clusive) of sub-section (2) may provlde that a contravention ' thereof .

‘shall be punishabls with fine which may extend to five hundred rupees

- and in the case of a continuing contravention with an -additional fine
which may . extend to twenty rupees for- every day during which such -
contravention continues after conviction for the first such contravention.
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(i) preventing obvs‘tructlon within the aerodrome or c1v11 en-
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~ment, while it is in session, for a total period of thlrty days

or- 19851 .Natwnal Airports Authonty 41y

" (#) ‘No regulatlon made by the Author1ty under this sectlon sha]l
have effect until it has been approved_ by the Central Government and

pubhshed in the Oﬁ'imal Gazette

39. Any I'egulatlon Whlch may be made by the Authonty under this

‘Act may be made by the Central Government by notification in the

* Official Gazette within one year of the constitution of the Authority and

“any-regulation so made may be altered or rescinded by the Authouty by

means of a regulatlon made by it under this Act

40. Lvery rule and every regulation made under this ‘Act shall be

laid; as soon as may be after it is made, before each House of Parlia-
-which
may be comprised in one session or-in two or more successive sessions,
and if, before ‘the. expity of the . seéssion immediately following the
session or the successive sessions -aforesaid, both Houses - agree in mak-
ing any modlﬁcatlon in ‘the rule or regulatmn as the

both House“ ée that the’ rule or regulation; ‘as the case may be,

judiees 4o+ the validity . of anything. prev1ously done under that rule or,

__'regulcmon

4L, -(I) ‘If any difficulty arises in giving effect to. the provisiofis of

“thig Act the Central Government may, by general or special order pub-
- lished in the Official Gazette make such provisions not inconsistent w1th
‘the* ‘provisions’ of this" Act as’ appear to it - to be necessary or “expedient .
for the removal of the difficulty:” :

meded that “no such ordér shall be made after the explratlon of

ohe yeai- from the’ commencement -of thlS Act.-

(2) Every order made under sub-se-ctmn (1) shall be laid, as soon

‘as may be after it is made, before each House of Parliament, while it is.-
" in session, for a total ‘period.of thirty days which may bé comprised in
.‘one sessmn or in two or more successive sessions, and if, before the ex- -

he - sessmn immedlately followmg the sess1on or the: 'successive

sess1ens aforesald ‘both Houses agree in making any modlﬂcatlon in the

order or both Houses agree that the order~should not  bé made, the

‘order shall thereafter have effect only gin such medified form or be -of
no eﬂect as the case may be; so, however, that.any such mod1ﬁcat1on :
.or annulment shall be without pre]udlce to the

vahdlty_ of anything
prev:lously done under that order.. k -

42 T sub-section (2) of section 5 of the A1rcraft Act; 1934 in clause

--(b), after the wdrds and figures “the’ International A1rports Authorlty _
‘or the National Alrports Authority

Act, 19717, the words and figures *

~ Act, 1985”. shall be inserted.

55 Law—53, B

o

: Power to y

" difficul-

Resgon g

Supple-
mentary

* provisions,
" respecting .

regula-
tions. ,

Rules

Cand

regula-
tions

“tobe -

laid be-

. fore
_case mdy be
" ment,

Parha- .

‘ Should not ‘be made, the . rule or rpgulatlon shall | thereafter have e@ect ok
_only’ in such“miodified fofm of be of no. effect, as the case may be; g0,
“however, that any such modification or annulment shall be without pre- -

I emOVe

ties,

Amend-
ment of
Act
22 of

1934,




